Original Application No, ;43 of 2001 ¢ .

Jabalpur, this the 27th day of #4pril, 2004

Hon'ble shri M.P. Singh, Vice Chaimman
Hon'ble shri A,S. Sanghvi, Judicial Hember

Rache Shyam Parasar,’ S/o., Shri Sitaram

Parasar, Aged about 23 years, Working as

Bangalow Peon,’ Rail Sporing Factory,

Sithouli, Distt. Gwalior, R/c. Quarter

No, RB-II/C, Near Railway Station

Colony, Slthoull,’ P.O Atrl, Distt.

GVJallor (Ii P o) . PP f_‘sp,p_.'l.icani_'; _

(By Advocate - Shri N.K. Tiwari)

Versus

1le Union of India,!
through Secretary,
Ministry of Rdllway,
New Delha..

2« The General Manager,
Central Railway, Mumbai.

3. Chief Workshop lManager,:
Railway Spring Factory,
Sithouli,: Distt. Gwalior,

4. Deputy Chief Mechanical Ingineer,
Railway Spring Factory, Sithouli, e
Distt, Gwa]_:.or (M.P.). , ‘ oee Respondents

(By Advocate - Shri MJN. Banerjee)

ORDER(OraJ;)

By MeF. Singh, Vice Chairman -

Heard the learned counsel for the parties.

2. By filing this Original Application the &pplicant has
claimed the following main reliefs :

i, to direct the respondents to allow the appli-
cant to work as Bungalow Peon regularly on which post
he was appointed by the gppointment order dated

15 .6.2000.

ii, to quash the termination order of the
applicant from the post of Bungalow Peon (substituted)
which has not been received by the applicantitill
today, but orally informed to him by the respondent
No., 4 On 8,3.2001"

M. The brief facts of the cas.e are that the gpplicant



»

was working as substitute Bunga&low Peon to the Deputy Chief
Mechanical Ingineer, RaiJ.way sprihg Factory,! Sithouli. The
services of the applicant were terminated vide order dated
gth March, 2001. The @pplicant has not made any r@reSen-l
tat-ion against the said termination order and instead
approached this Tribunal by filing fhe present Original
Application. Thus th e applicant has not exhaisted the
departmental remedies available to him which are mandatory

r equiremans befre approaching the Tribunal,

4e In the facts. and circumstances of the case,’ We deem
it sppropriate to direct the applicant to make a fresh
and detailed representation to the respondents wéthin a
period of four weeks from the date of receipt of/copy of
this order. If the applicant complies with this,; the
respondents are directed to consider the representation of
the applicant and take a decision by passing a spedking,)
detailed and redsoned order within a period of three
months from the date of receipt of such representation.

The applicant is also directed to submit a copy of this

order alongwith the representation.

s

5. Accordingly,l the Original Application is disposed of,

Noaooé ts. : ' .

e. "

(A.S. sanghvi) (M.P. Singh)
Judicial Menber Vice Chairman
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